IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1194
FIR No.85/2020, P.S. - Ranhola
U/s 363 IPC

State Vs. Laxman

26.06.2020

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Sh. R.B. Singh, Ld. Counsel for accused/applicant Laxman

10 W/SI Annu

This is an application dated 09.06.2020 u/s 438 Cr.PC on
behalf of applicant/accused Laxman for grant of anticipatory bail.

Reply dated 26.06.2020 has been filed by the 10.

Ld. Counsel for the accused/applicant has submitted that
the accused was attacked by the maternal uncle of the prosecutrix.
The prosecutrix was major of the age of 21 vyears and had
solemnized marriage with the accused. Certificate of marriage has
been placed alongwith the application.

An affidavit of the prosecutrix is also attached with the
application by which she has deposed that she has solemnized
marriage with the applicant/accused on 13.02.2020 at Arya Samaj
Mandir, Greater Noida, Gautam Budh Nagar, UP.

I0 has informed that the prosecutrix is residing with the
accused and that she has given the notice to the Mandir Authorities
regarding the verification of the certificate submitted by the accused
and the prosecutrix.

It is informed that as per the MCD certificate, the age of
the prosecutrix is shown as 17 years and her date of birth is
01.09.2002 and the same has been verified and the school record is
yet to be verified. -

The mother of the prosecutrix is present- and has
confirmed that the prosecutrix is residing with the accused/applicarnt.
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Bail Application No.1194
FIR No.85/2020, P.S. - Ranhola
U/s 363 IPC

State Vs. Laxman

26.06.2020

As per the counsel of the accused, vide order dated 19.06.2020 of
Ld.MM, the custody of the prosecutrix was handed over to the
applicant/accused.

|0 has informed that until today, only an offence u/s 363
IPC is alleged against the accused as the marriage certificate is to be
verified and there is age dispute as per the documents so collected
by now.

Considering the nature of offences alleged, the age
disputed by the prosecutrix herself stating her as major of the age of
21 years, her marriage certificate attached and to be verified by the
10, the ‘no-objection’ by way of affidavit given by the prosecutrix
Ms.K that she has solemnized marriage with the applicant/accused
on 13.02.2020 and she has no objection if the applicant is released
on bail, the fact that the prosecutrix is in the custody of the
applicant/accused vide order of Ld.MM, the admitted relations of the
prosecutrix and the accused, the statement of the prosecutrix
recorded u/s 164 Cr.PC, observing the law settled in case titled as
Hanuman Singh and Anr. Vs. State of Rajasthan cited as 42 (1990)
DLT 364, 1990 (19) DRJ 201 decided on 29.10.1986 that in case of
no objection of prosecutrix/complainant, a liberal view, while
considering the bail, may be adopted by the courts of law, the court
is of the considered view that no purpose would be servéd to keep
‘the llberty of the accused at peril during |nvest|gat|on or tr|al if he
can be procured to face the trial. -
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Bail Application No.1194
FIR N0.85/2020, P.S. - Ranhola

U/s 363 IPC
State Vs. Laxman

26.06.2020

Thus, in the event of arrest, applicant/accused Laxman
shall be released on bail on furnishing bail bond and surety bond of
Rs. 50,000/- alongwith one surety of like amount to the satisfaction

of the SHO/IO concerned, subject to the conditions that, , subject to
the conditions:

1. He shall not leave the city/country without permission of court.
2. He shall join the investigation firstly on 27.06.2020 at 2 PM and
thereafter as and when required by the I0.

3. He shall fumish his present and permanent address with
supporting documents along with an affidavit/undertaking to inform
any change that of without delay.

Any observations and expressions in this order shall not
tantamount to any adverse influence on the merits of the case.

Violation of any of the conditions mentioned above shall
make this bail automatically stands cancelled.

With these conditions, application dated 09.06.2020 u/s

438 CrPC on behalf of applicant/accused Laxman for grant of
anticipatory bail stands disposed of.

A copy of order be given dasti to the parties, as prayed.

(Dr. Ariﬂqna Sinha )
Addl. Sessions Ju ge-06(West)
Tis Hazari Courts : Delhi/26.06.2020
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1213

FIR No.24/2020, P.S. - Ranhola
U/s 376 IPC

State Vs. Manoj Paswan

26.06.2020

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State '
Sh. Mahesh K. Patel, Ld. Counsel for accused/applicant Manoj

Paswan
10 W/SI Annu

This is an application dated 20.06.2020 u/s 439 Cr.PC on
behalf of applicant/accused Manoj Paswan for grant of regular bail.

It is informed that charge-sheet has been filed in the
Court and has to be assigned tomorrow i.e. 27.06.2020 to the Court
concerned of Sh.Ankur Jain, Ld. ASJ, the only Fast Track Court in West

District, specially designated for the purpose of such cases.

| Notice to the complainant / prosecutrix be issued, to be
served through 10, to comply the mandate of serving of the notice to
the complainant through SHO as the matter pertains to offences U/s
363/376/328 IPC & Sec 6/17/21 POCSO Act in compliance of the
mandate prescribed in the Practice Directions dated 24.09. 2019 in
view of orders of Hon'ble High Court in case titled as Reena ]ha Vs.
Union of India passed by HM] Sh. Brijesh Sethi.

Let the bail application be placed before the Court
concerned on 29.06.2020.

( Dr. Arc @p/a Sinha )

Addl. Sessions Judgg: 06(West)
Tis Hazari Courts : Delhl/26.06. 2020
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1282
FIR No0.816/19, P.S. - Nihal Vihar

U/s 307/34 IPC
& 25/27 Arms Act

State Vs. Inderjeet

26.06.2020

Present: Sh. Gyan Prakash Ray, Ld. Substitute AddI. PP for State

Sh. Manoj Goswami, Ld. Counsel for accused/applicant
Inderjeet

This is an application dated 24.06.2020 u/s 439 Cr.PC on
behalf of applicant/accused Inderjeet for grant of regular bail.

Issue notice to 10 to appear with reply and case file for

27.06.2020.
(Dr. Arc(:ﬂéa{Sinha )
Addl. Sessions Judge-06(West)

Tis Hazari Courts : Delhi/26.06.2020
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1283

FIR N0.624/2020, P.S. - Ranhola
U/s 308/34 IPC

State Vs. Harkesh Yogi

26.06.2020

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Ms.Mamta Bhardwayj, Ld. Counsel for accused Harkesh Yog/

This is an application dated 25.06.2020 u/s 439 Cr.PC on
behalf of applicant/accused Harkesh Yogi for grant of regular bail.

Reply taken from e-mode of SI Sedhu Ram Yadav is
placed on record. Case file is not being produced.

Ld. Counsel for accused has informed that the
applicant/accused has no role in the alleged occurrence and the
injured was discharged on the same day from the hospital.

Issue notice to I0 to appear with case file & MLC for

27.06.2020.
c@a/na Sinha )

Addl, Sessuonsj ge-06(West)
Tis Hazari Courts : D Ihi/26.06.2020
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HANA SINHA
IN THE COURT OF DR. ARC
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1249

FIR No.600/2020, P.S. - Ranhola
U/s 308 IPC

State Vs. Rahul Kumar

26.06.2020

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Sh. Shiv Sahay, Ld. Counsel for accused/applicant Rahul

Kumar
10 absent

This is an application dated 19.06.2020 u/s 439 Cr.PC on
behalf of applicant/accused Rahul Kumar for grant of regular bail.

10 is not present despite directions to place the copy of
MLC.

Ld. Counsel has submitted that the accused is in custody
since 25.05.2020. 10 was directed to appear every time but has not
appeared for last two dates, even today.

Issue notice to SHO ang IO to appear in person

positively on 29.06.2020 with the MLC for hearing on the bajl
application. ‘

( Dr. ArcHAn Sinha )
Addl. Sessionsjud'élgﬁ
Tis Hazari Courts : Delhi/26.0(6\{\£e052tz)'
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application N0.1028 & 1050
FIR N0.166/2020, P.S. - Ranhola

U/s 304B/498A/34 IPC

State Vs. (1) Praveen Kumar
(2) Munni Devi

26.06.2020 (Proceedings through Video Conferencing)

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State

Sh. Jaspreet Singh, Ld. Counsel for accused persons/
applicants Praveen Kumar & Munni Devi

(all present through video conferencing)

These are two applications, one dated 02.05.2020 &
another dated 11.05.2020 moved u/s 438 Cr.PC on behalf of

applicants/accused persons namely Praveen Kumar & Munni Devi for
grant of anticipatory bail.

IO is not present. It is informed by the counsel for
accused persons that the charge-sheet has been filed in this case on

19 or 20" June 2020. On committal, the case would be assigned to

court concerned. This process may take time for about 15 days in
this period of outbreak of Covid-19.

Let the notice be issued to IO to appear with the status of
the charge-sheet and reply to the bail applications.

As the judicial record is required for consideration of the

bail application on merits, the applications are adjourned for
10.07.2020. | |

Till then, the interim protection shall continue.

The bail applications be listed on 10.07.2020

gt T DE Ardhana Sinha b s
Mol ‘T _ Add[. Sessions ju os(lv'?lggt; L R TN
-~ Tis Hazari Courts : Delhi’26.06.2020
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IN THE COURT OF DR, ARCHANA SINHA

ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

Bail Application No.1028 & 1050
FIR No.166/2020, P.S. - Ranhola
U/s 304B/498A/34 IPC

State Vs. (1) Praveen Kumar
(2) Munni Devi

26.06.2020 (Proceedings through Video Conferencing)

Present: Sh. Gyan Prakash Ray, Ld. Substitute Add|. PP for State

Sh. Jaspreet Singh, Ld. Counsel for accu;ed persons/
applicants Praveen Kumar & Munni Qew
(all present through video conferencing)

These are two applications, one dated 02.05.2020 &
another dated 11.05.2020 moved u/s 438 Cr.PC on behalf of
applicants/accused persons namely Praveen Kumar & Munni Devi for
grant of anticipatory bail. :

10 is not present. It is informed by the counsel for
accused persons that the charge-sheet has been filed in this case on
19" or 20*™ June 2020. On committal, the case would be assigned to

court concerned. This process may take time for about 15 da

ys in
this period of outbreak of Covid-109. g |

Let the notice be issued to 10 to appear with the status of
the charge-sheet and reply to the bail applications.

As the judicial record is required for consideration of the
bail application on -merits,

the applications are adjourned for
10.07.2020. |

Till then, the interim protection sha|] continue.
The bail applications be listed on 10.07.2020.

GeEt o (DRAY ana Slnha ) s
~_Addl. Sessions jé?)ge-os West) i iy
2 Tis Hazari Courts : D 'hi/26.0(6_2e05% Y
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

FIR N0.611/2020, P.S. - Ranhola
U/s 323/354B/506/34 IPC

State Vs. (1) Manjeet Singh Banti
(2) Mritunjay Singh Avinash
(3) Jitender Kumar Singh

26.06.2020 (Proceedings through Video Conferencing)

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Complainant Ms.M absent
Sh. Ashok Kumar Singh, Ld. Counsel for accused
persons/applicants Manjeet Singh Banti, Mritunjay Singh
Avinash & Jitender Kumar Singh
(all present through video conferencing)

These are three applications, all dated 04.06.2020 u/s
438 Cr.PC on behalf of applicants/accused persons namely Manjeet
Singh Banti, Mritunjay Singh Avinash & Jitender Kumar Singh for
grant of anticipatory bail.

Neither the complainant nor the 10 of this case is
present. As per the previous orders dated 23.06.2020, both the 10s
of FIR N0.610/20 and 611/20 were asked to appear with case file but
none of them has appeared.

Issue notice to both the 10s to appear with case files of
FIR No.610/20 and 611/20.

Also issue notice to the complainant / prosecutrix to be
produced on 01.07.2020. _

Interim protection of no coercive steps of arrest already
granted vide order dated 17.06.2020 and further continued vide
order dated 23.06.2020, the interim protéction shall continue.

The bail application be listed on 01.07.2020.

(Dr. Aréba'ha Sinha) - -

_Addl. Sessions Judge-06(West)
Tis Hazari Courts - Delhi/26.06.2020
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IN THE COURT OF DR. ARCHANA SINHA
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

FIR N0.611/2020, PS. - Ranhola
U/s 323/354B/506/34 IPC

State Vs. (1) Manjeet Singh Banti
(2) Mritunjay Singh Avinash
(3) Jitender Kumar Singh

26.06.2020 (Proceedings through Video Conferencing)

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Complainant Ms.M absent
Sh. Ashok Kumar Singh, Ld. Counsel for accused
persons/applicants Manjeet Singh Banti, Mritunjay Singh
Avinash & Jitender Kumar Singh
(all present through video conferencing)

- These are three applications, all dated 04.06.2026 u/s
438 Cr.PC on behalf of applicants/accused persons namely Manjeet
Singh Banti, Mritunjay Singh Avinash & Jitender Kumar Singh for
grant of anticipatory bail.

Neither the complainant nor the 10 of this case is
present. As per the previous orders dated 23.06.2020, both the 10s
of FIR N0.610/20 and 611/20 were asked to appear with case file but
none of them has appeared.

| Issue notice to both the 10s to appear with case files of
FIR N0.610/20 and 611/20.
Also issue notice to the complainant / prosecutrix to be
- produced on 01.07.2020.
| Interim protection of no coercive steps of arrest already
granted vide order dated 17.06.2020 and further continued vide
order dated 23.06.2020, the interim protection shall continue.
The bail application be listed on 01.07.2020.

(Dr. A{Wna Sinha )
Addl. Sessions Judge-06(West)
Tis Hazari Courts : Delhi/26.06.2020
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A
IN THE COURT OF DR. ARCHANA SINH
ADDL. SESSIONS JUDGE-06, WEST TIS HAZARI COURTS, DELHI

FIR N0.611/2020, P.S. - Ranhola
U/s 323/354B/506/34 IPC

State Vs. (1) Manjeet Singh Bani_:i
(2) Mritunjay Singh Avinash
(3) Jitender Kumar Singh

26.06.2020 (Proceedings through Video Conferencing)

Present: Sh. Gyan Prakash Ray, Ld. Substitute Addl. PP for State
Complainant Ms.M absent
Sh. Ashok Kumar Singh, Ld. Counsel for accused
persons/applicants Manjeet Singh Banti, Mritunjay Singh
Avinash & Jitender Kumar Singh
(all present through video conferencing)

These are three.applications, all dated 04.06.2020 u/s
438 Cr.PC on behalf of applicants/accused persons namely Manjeet
Singh Banti, Mritunjay Singh Avinash & Jitender Kumar Singh for
grant of anticipatory bail.

Neither the complainant nor the 10 of this case is
present. As per the previous orders dated 23.06.2020, both the I0s
of FIR No0.610/20 and 611/20 were asked to appear with case file but
none of them has appeared.

Issue notice to both the I0s to appear with case files of
FIR N0.610/20 and 611/20.

Also issue notice to the complainant / prosecutrix to be
produced on 01.07.2020.

Interim protection of no coercive steps of arrest already
granted vide order dated 17.06.2020 and further continued vide
- order dated 23.06.2020, the interim protection shall continue.

The bail application be listed on 01.07.2020.

(Dr. a Slnha )
Addl. Sessuons 06(West)
Tis Hazari Courts : h|/26 06. 2020
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